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Item No. 05 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 11/2023
Deenanath & Ors. Applicant(s)
Versus
State of UP Respondent

Date of hearing: 22.02.2023

CORAM: HON’BELE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Application is registered based on a complaint received by email/post

ORDER

i The original application under Section 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has been
registered on a letter petition dated 18.07.2022 received from a number
of applicants i.e. Deenanath and others, who are all residents of Village
Gram Panchayat Gauridih, Mohalla Makhdampur Malik and Mauja

Madapur Samaspur Development Block, District Mau.

2. The allegation is that there is a pond (pokhri) in the village, near
the residence of one Radheshyam, wherein rain water and other surface
runoff is collected for water conservation and maintain habitats for birds
etc. The said pond (pokhri) was also ‘maintained by spending money
under MGNREGA Act in 2010-2011. Now some miscreants namely
Radheshyam and Vishundev sons of Jadhu, Ajit s /0 Ramashray, Bheem
s/o Radheshyam, Rahul s/o Vishundev, Jitendra s/o Komal and

Vishwajeet s/o Jitendra have illegally encroached upon the land of the
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water body and disturbing ecology of the pond, damaging wildlife which is
also resulting in water stagnation in the village adversely affecting the

residents of the village and also causing health hazards.

B In our view, the complaint and the grievance raised in the matter
can be looked into, at the first instance, by local authorities, for the
purpose whereof, we constitute a joint Committee comprising State PCB
and District Magistrate, Mau who shall look into the matter, visit the site,
collect relevant information and if finds any violation, would take

appropriate remedial action in accordance with law within two months.

4. District Magistrate, Mau will be the nodal agency for compliance

and coordination.

SH Further, an action taken report by the said Committee shall be
submitted to the Registrar General by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of Image PDF, who shall, if find necessary for any further order

place the matter before the Bench.

6. The application is disposed of.

7 A copy of this order be forwarded to State PCB and District

Magistrate, Mau by e-mail for compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

February 22, 2023
Original Application No. 11/2023
SN
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Court No.- 616

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2080 of
2022

Petitioner :- Ashok Kumar

Respondent :- State Of U.P. And 7 Others

Counsel for Petitioner :- Ram Bachan Yadav

Counsel for Respondent :- C.S.C.,Rameshwar Prasad Shukla

Hon'ble J.J. Munir,J.

Learned Standing Counsel accepts notice on behalf of

respondent Nos. 1, 2 and 3.

Let the District Magistrate, Mau, file a counter affidavit
indicating whether Plot No.174, admeasuring 0.0760 hectares
situate in village Gaurideeh Makhdumpur, Tehsil Ghosi, District
Mau, is a pond that has been constructed upon and encroached

by the private respondents.

Issue notice to respondent Nos. 4 to 8 returnable on 12.01.2023.
Steps be taken by RPAD within a week.

List this petition on 12.01.2023.

Order Date :- 7.12.2022
NSC

Digitally signed by NARENDRA
SINGH CHAUDHARY

Date: 2022.12.08 09:51:32 IST
Reason:

Location: High Court of Judicature at
Allahabad
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